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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

O.A. No. 289 OF 2023

In the matter of:

Lt. Col. Jasjit Singh Gill

V/ S

State of Punjab

. . . . . . . Respondent

Execution Application No. 33 of 2023

In

Original Application No. 465/2019

Status Report in the form of affidavit by Himanshu

Jain IAS, District Magistrate, Ludhiana

It is most respectfully submitted as under:

1. That the deponent is presently posted as District Magistrate,

Ludhiana and is duly authorized and competent to file the

present affidavit on behalf of Respondent No. 4.
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2. That the present status report is being filed in compliance with

the order dated 12.01.2026 passed by this Honl)Ie Tribunal in

the above-mentioned matter.

3. That it is most respectfully submitted that the Punjab Pollution

Control Board its reply to IA No. 256/2024 before this Honl)Ie

Tribunal on 09.Ol.2026 for kind consideration of this Honl3le
Tribunal.

4. That in further compliance with the directions of this Honl3le

Tribunal, the issue regarding non-operationalization of the

previously established carcass disposal/utilization plmlt has
been reviewed at the district level.

5. That, in compliance of the order dated 10.02.2026 passed by

the Honl)Ie National Green Tribunal (NGT), this office vide letter
No. 3331-32/M.A. dated 10.02.2026 addressed to the the

Commissioner, Municipal Corporation, Ludhiana and the

Environmental Engineer, Punjab Pollution Control Board

Ludhiana initiated necessary action in the matter a copy of

which is annexed herewith as Annexure R-4/ 1. Subsequently,
on 25.03.2026, a meeting was convened with all concerned

departments to deliberate upon the issue and ensure

coordinated action. Further, vide letter No. 682 1-26/M. A. dated
25.03.2026 directions were issued to all concerned

departments, including the Municipal Corporation, Ludhiana

and the Punjab Pollution Control Board, as well as other

relevant authorities, seeking updated reports regarding

feasibility and operational aspects and also providing for the
constitution of a Joint Committee to examine the matter in

detail, wherein the Additional Commissioner, Municipal

Corporation, Ludhiana has been designated as the Chairman
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along with representatives of other departments as Members, a
copy of which is annexed herewith as Annexure R-4/2.

6. That, in continuation thereof, this office vide letter No. 6827-

93/M. A dated 25-03-2026 also issued communications to all

concerned departments in District Ludhiana (66 depmtments),

requesting them to identify and suggest any suitable land (at
least 2 acres) within their jurisdiction where the Carcass

Disposal Plant can be established and operated smoothly in

compliance with environmental standards. The departments

were further requested to submit their recommendations along

with a detailed report to this office. The copy of the same is

annexed herewith as Annexure R-4/3.

7. That in response thereto, joint inspection/feasibility reports
have been received from Joint Committee All concerned

departments vide their letter no. 1326 dated 07/04/2026 have

been duly examined at the district level and, based on the

recommendations of the concerned departments, a suitable site

has been identified for the purpose of

establishment/operationalization of the carcass disposal

facility. The copy of the same is annexed herewith as Annexure

R-4/4.

8. That accordingly, the consolidated report along with
recommendations has been forwarded to the Municipal

Corporation, Ludhiana, vide letter No. 8035/M. A. dated

10.04.2026, for taking necessary action in accordance with law

for operationalization of the same. A copy of the forwarding

letter is annexed herewith as Annexure R-4/5.

9. That the matter is under active consideration and further
necessary steps are being taken in coordination with all
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concerned departments to ensure an environmentally
compliant, technically feasible and sustainable solution.

10. That the District Administration, Ludhiana remains fully
committed to comply with the directions of this Honble

Tribunal in letter and spirit mld to resolve the issue in a time_

bound manner.

11. That, in view of the above, the undersigned undertakes to
comply with orders as will be passed by this Honl)le Tribunal.

The undersigned has followed the instruction passed earlier by

Hont)Ie National Green Tribunal. That in view of the compliance

status and factual position , submitted hereinabove> it is

respectfully submitted for the consideration of the Honble

Tribunal for passing appropriate orders in Original Application

No. 289 of 2023. Any instructions passed by the Honl)le
Tribunal shall be complied in letter mld spirit.

Submjtted by

\

J
(Himl LU Jain, IAS)

Dls [agistrate

L„,dt,I fa

Verification:-

Verified that the contents of para no. 1 to 11 of the above

reply are true and correct to my knowledge as derived from the official

record. No part of the above reply is false and nothing material has
been kept concealed therein.

Dated:- \aoqqRqZG

Place:- b&Wiqv,<x

(Hill LU Jain, IAS)HI

Di; MagistrateEl

ana
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True Translation in English

OFF'IC'E OF THE DEPUTY COMMISSIONER, LFDHIANA

(M.A. Branch)

To

C'ommissioner, Municipal Corporation, Ludhiana.

Environmental Engineer, Punjab Pollution Controi Board, Ludhiana.

No: 3331-32/M.A. Date: 10/02/26

Subject : Regarding Compliance of Hon’ble NGT order dated 22.01.2026 passed in O. A
No. 289 of 2023 titled as Lt. Col. Jasjit Singh Gill Vs SOP & EXECUTION
APPLICATION No. 33/2023 in Original Application No. 465/2019.

Ref: In corurection with this office letter No. 419-21/M.A. dated 07-01-2026.

In connection with the subject and the reference letter cited above, you are hereby
written to ensure compliance with the orders issued by the Hon’ble National Green Tribun91 on

22.01.2026. Please take the necessary action to implement the order dated 22.01.2026 in the

subject_cited case and inform this office regarding the action taken.

This may be given Top Priority.

Sd/-

Superintendent Grade-2 (R)

For: Deputy Commissioner

Ludhiana.

No: 3333/M. A. Date: 10/02/26

A copy of this is forwarded to the P. A. to D.C. and Steno to A.D.C.(G), Ludhjana,
for inforrnation.

Sd/-

Superintendent Grade-2 (R)

For: Deputy Commissioner

Ludhiana
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True Trans14Pon in Eni

OFFICE OF THE DEPUTY COMMISSIONER, LUDHIANA
(M.A. Branch)

ORDER-

In compliance with the order dated 12.01.2026 issued by the Hon'ble National

Green Tdbunal9 Principa1 Bench> New Delhi9 and based on the deliberations held during the

meeting conducted by the undersigDed on 25.03.2026, as per the orders of the Hon'ble DeputY

Commissioner9 Ludhiana2 a Joint Physical Assessment of the Carcass Plant at the JamalpUr Slte

shall be conducted, and a Feasibility Report be submitted to this office expeditiousIY' For the

smooth implementation of this proceeding, a committee is herebY constituted as follows:

Hr me and Department

©mMmlm&mmMnmm
mii==iiijs=;:[;aiaji;a
§Gmtmi;–G=====
Fmnumi
$mmmrir:Lam
Board

I WlmaMna

ml

We

me

[ember

He

me

me

The said committee is directed to conduct a SPot inspection, take necessar\, action

Ind ensure that their Status Report is submitted to this office withn IO days! so that sLct and

1lteral compliance with th, „d„, .f th, H',.'bl, C,„,t ,u, be ensured

Sd/-

DeputY Commissioner
Ludhjana

Endst. No: 6821-26 / M.A.
Date: 25/03/26

] copy is forwarded to the following for strict compliance with the above orders.

l- Shief Administrator, GLADA> Ludhiana

;! !I=!1:#{!!!i;d FiT:ifi:::lao a g: h
: : I!:: : LOI:::Ie:Ill!IIT;! := t: u nj a b b o 1 1 u t i o n C o n t r o 1 B o IaM ) Lu d h i am aT

Sd/-

DeputY Commissioner
Ludhiana '
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True Translation in English

OFFICE OF THE DEPUTY COMMISSIONER, LUDHIANA

(M.A. Branch)

To

1. Commissioner of Police, Ludhiana (Representative)

2. Senior Superintendent of Police, Ludhiana (Rural)/Khanna

3. Commissioner, Municipal Corporation, Ludhiana

4. Chief Administrator, GL ADA, Ludhiana

5. Additional Deputy Commissioner (Rural Development), Ludhiana

6. Additional Deputy Commissioner (Urban Development), Ludhiana

7. Additional Deputy Commissioner, Khanna/Jagraon

8. Secretary, Regional Transport Authority, Ludhiana

9. All Sub-Divisional Magistrates, Ludhiana

10. L.A.C., Improvement Trust, Ludhiana

11 . Assistant Commissioner, State Tax, Ludhiana

12. Assistant Commissioner, Excise and Taxation Department, Ludhiana (East)

13. Assistant Commissioner, Excise and Taxation Department, Ludhiana (West)

14. Civil Surgeon, Ludhiana

15. All concerned Tehsildars, District Ludhiana

16. All concerned Naib Tehsildars, District Ludhiana

17. Superintending Engineer, Public Works Department (B&R), Ludhiana

18. Chief Engineer, Punjab State Power Corporation Ltd., Ludhiana

19. Chief Engineer, Punjab Pollution Control Board, Ludhiana

20. Superintending Engineer, Punjab Pollution Control Board, Ludhiana

21. District Development and Panchayat Officer, Ludhiana

22. Executive Engineer, Construction Division No. 1, 2, 3, 4, Public Works Department,
Ludhiana

23. Executive Engineer, Provincial Division, Public Works Deparlment, Ludhiana

24. Executive Engineer, National Highway, Public Works Department, Ludhiana

25. Executive Engineer, Public Health, Ludhiana

26. Executive Engineer, Water Supply and Sanitation Department, Ludhiana

27. Executive Engineer, Canal Department-cum-District Mining Officer, Ludhiana

28. Executive Officer, Improvement Trust, Ludhiana

29. Block Development and Panchayat Officer, Ludhiana

30. All concerned Block Development and Panchayat Officers, Ludhiana

31. Assistant Labour Commissioner, Ludhiana

32. District Social Security Officer, Ludhiana

33. District Program Officer, Ludhiana

34. District public Relations Officer, Ludhiana

545



\O

35. Secretary, Zila Padshad, Ludhiana

36. District Controller, Food, Civil Supplies and Consumer Affairs, Ludhiana (East)

37. District Controller, Food, Civil Supplies and Consumer Affairs, Ludhiana (West)

38. District Education Officer (S.S./Elementary), Ludhiana

39. District Sports Officer, Ludhiana

40. Deputy Director, Small Savings, Ludhiana

41. Deputy Director, Dairy, Ludhiana

42 . Deputy Director, Fisheries Department, Ludhiana

43. District Welfare Officer, Ludhiana

44. District Mandi Officer, Ludhiana

45. General Manager, Roadways, Ludhiana

46. General Manager, PUNSUP, Ludhiana

47. General Manager, Punjab Agro, Ludhiana

48. District Social Security Officer, Ludhiana

49. District Child Protection Officer, Ludhiana

50. Deputy Director, Animal Husbandry Department, Ludhiana

51. District Language Officer. Ludhiana

52. District Forest Officer, Ludhiana

53. General Manager, Department of Industries and Commerce, Ludhiana

54. District Treasury Officer, Ludhiana

55. Zonal Licensing Authority (Drugs), Ludhiana

56. District Employment Officer, Ludhiana

57. Chief Agriculture Officer, Ludhiana

58. Deputy Director, Horticulture, Ludhiana

59. Deputy Director, Cooperative, Ludhiana

60. District Public Relations Officer, Ludhiana

61. Executive Engineer, P.S.I.E.C., Ludhiana

62. Tehsildar, Election, Ludhiana

63. All concerned Executive Officers, Muhicipal Council, District Ludhiana

64. All concelbed Executive Officers, Nagm Panchayat, DistrIct Ludhiana

65. Heads of all Departments, Punjab Government, District Ludhiana

66. Tourist Officer, Tourist Information Centre, Ludhiana

No: 6827-93 / M.A Date: 25/03/2026

Subject: Regarding the availability of land for the Carcass Plant in compliance with the

orders of the Honlble National Green Tribunal in Case o. A. No. 289 of 2023 titled as if.
col. Jasjit singh Gill rs SOP & Execution Application No. 33/2023 in O.A. No.
465/2019.

In connection with the subject cited ab'ove, as per the orders issued by the Hon'ble

National Green Tribunal, the Carcass Plant is to be shi$ed to a new location for smooth operation)

for which a minimum of 2 acres of land is required.
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In this regard, you are hereby directed that if any such suitable site (minimum 2 acres) is
within your knowledge where the Carcass Plant can be operated smoothly in accordance with
environmental standards, then a detailed report along with your recommendations must be ensured
to be sent to this office.

The aforementioned report must be mandatorily submitted to this office by 01.04.20269

so that timely compliance with the orders of the Hon'ble Court can be ensured.

Sd/-

Deputy Commissioner
Ludhiana.
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IA EASTpFI'’ICE OF I'I IE SUB DIVISIONAL MAGISTRATE,

To

Deputy Commissioner
Ludhiana

Subject: FmsibUity npon for esUbli$hmwt of Carcass Disposal Plant at village Janulpw Awana

No. \: Id Dated .1 /~1) 2,16

In compliance with the dirwdons issued vide letter no 6821.26/MA dated 25/03/2026, a
joint site inspection wa8 conducted by ofricen/officials of all (roa1,nrned dep©tment8 to assess dIe

feasibility of the prowsed site forabbli$hment ofa carcus disposal plant.

The proposed site is situated in Village Jamalpur Awana, Tehsi] Ludhiaaa (East), as per
Jamabandi for the year 2011- 12. The land falls under }arewat No. 7 eJ, Khat8uni No. 805,

comprising Khan Nos. 27//7/2, 8/1 and 14, measuring a total am of 16 Kanal (2 Awa). As per
the revenue record, the ownership of the land vests with Municipal Corporation, Ludhiana.

As per the report receivul from the Revenue Departmenb the distances of the proposed site

&on various environm8ntally sensitive and regdated features have been aamiaed. Tbae include
the distance from the nearest surface water body such as flood plain, High Flood 1#vel (HFL) or
red line as per revenue records, as well as distances from nearby settlements, educational

institutions, places of worship, archaeological monwnents, national parks, Inene forests and

herItage sites. The distance from the nearest wildlife sancHary/zoo has also been vcdfied. It has
been reported that all such distances are more than 500 meters, therebY adfilling the nc)mu

prescribed under the guidelines of the Punjab Pollution Control Board. AccordingIYp &om the

revenue aId environmental standpoint, the site is found to be suitable.

Furtherl a per the rqport of the DTP1 the site falls within the Utility Zone of the Master

Planl Ludbjanap wherein establishnent of a carcass plaat is permissible £ubjoct to certain

wndidons. It hu been stipulated that He site should abut either a minimum 4 karIm wide revenue
msu or a 4 kara in wide Gdr MwrUdn rasta, which should be operational and metalled.

On veHacationp it has been found that the proposed site abuts a 6 karim wide revenue asta.
Howevert beR}re commencement of operaUon$ the said road is required to be pro My metalled
to meet ae prescribed conditions,

In view of the joint inspection conducted by all concerned departments, the compliance of

: :::o: ::1: itis:E:u}:i ;do i=11 L af:: sT: i:I::[1::ybIIiiTh :: : nT: : is := sTiSIEaP: : bLu dlhi analt e

Report is submitted for k&Id perusal and further necessary action please'

lfficer
GLADA, Ldh

Tehsildar,

MUir:rb(E:E:uh
lglshateSub DI
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-\b/ True Translation in English

Office of the Deputy Commissioner, Ludhiana
(M. A. Branch)

To,
The Commissioner,

Municipal Corporation,
Ludhiana.

No. 8035/M.A. Dated: 10/04/26

Subject: Regarding sending the Feasibility Report of the Jamalpur site for the Carcass
Plant in compliance with the orders passed in O.A. No. 289 of 2023 titled as

Lt. Col. Jasjit Singh Gill Fs. SOP and Execution Application No. 33/2023 in
O.A. No. 465/2019.

Reference: in reference to this office letter No. 6821-26/M. A. dated 25.03.2026 on the

subject cited above.

With reference to the subject cited above, through the letter under reference from

this office, in compliance with the orders of the Hon’ble National Green Tribunal> a committee

under the chairmanship of the Additional Commissioner, Municipal Corporation, Ludhiana was

constituted for preparing the feasibility report regarding the Jamalpur site for the Carcass Disposal

Plant

The said Qommittee has submitted its Joint Report to this office vide letter No. 1326 dated

07.04.2026. As per the said report:

“In view of the joint inspection conducted by all concerned departments, the compliance of

prescribed distance norms, and conformity with the provisions ofthe Master Plan, Lad}dana, the

proposed site is found to be feasible for establishment of a carcass disposal plant. ’

Further, the Superintending Engineer, Municipal Corporation, Ludhiana was also

appointed as a member of the said committee, and on the basis of his suggestions/opinion as well,

the Jamalpur site has been found suitable for establishment of the Carcass Disposal Plant.

Moreover, as per the revenue record, the said land is also recorded in the name of Municipal

Corporation, Ludhiana.

Therefore, you are requested that, in order to ensure compliance of the orders

passed in the above-mentioned cases by the Hon’ble National Green Tribunal, necessary fufther

action may kindly be taken to put the Jamalpur site into use as a Carcass Disposal Plant.

Sd/-

Deputy Commissioner,
Ludhiana
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